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 (iki)  GSR.  था

 (ii)  G.S.R.  267  and  268  publish-
 ed  in  Gazette  of  India  dated
 the  28th  February,  396  to-
 gether  with  an  explanatory
 memorandum.

 published  in
 Gazette  of  India  dateq  the
 28th  February,  976  toge~-
 ther  with  an  explanatory
 memorandum,  [Placed  in
 Library.  See  No.  LT-039]/

 बह].
 (2)  A  copy  each  of  the  following

 Notifications  (Hindi  and  Eng-
 glish  versions)  under  section
 88  of  the  Centra]  Excises  and
 Salt  Act,  944:—

 di)  The  Central  Excise  (Se-
 venth  Amendment)  Rules,
 1976,  published  in  Notifica-

 ition  No.  G.S.R.  238  in
 Gazette  of  India  dated  the
 2ist  February,  3976  together
 with  an  explanatory  memo-
 randum

 ‘(ii)  The  Central  Excise  (Ninth
 Amedment)  Rules,  1976,
 publisheg  in  Notification  No
 G.S.R.  I00(E)  in  Gazette  of
 India  dated  the  Ist  March,
 3976  together  with  an  ex-
 planatory  memorandum.
 [Placed  in  Library  See
 No.  LT-0892/76}.

 MARCH  10,  re

 (3)  A  copy  each  of  the  following
 Notifications  (Hindi  and  Eng-
 lish  versions)  issued  under
 the  Central  Excise  Rules,
 1944:  —

 G)  GSR.  94(E)  and  95(E)
 published  in  Gazette  of

 iti)  G.SR.

 India  dated  the  25th  Feb-
 ruary,  1976  together  with
 an  explanatory  memoran-
 dum

 li)  G.S.R.  I04(E)  and  30208)
 publisheg  in  Gazette  of
 India  dated  the  tet  March,
 976  together  with  an  ex.
 planatory  memorandum,

 04(E)  published
 Yin  ‘Gazette  of  Intia  dated

 Papets  Laid  I20

 the  igt  March,  ‘1976  toge-
 ther  with  an  explanatory
 memorandum,  [Placed  in
 Library,  See  No.  LT-0393/
 78).

 CERTIFIED  ACCOUNTs  OF  KHADI  AND
 Vittace  INpuUsTRIgg  COMMISSION  FOR
 1972-73  wrrH  Aupir  Report  AND  STATe-

 MENT  FOR  DELAY

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  फ्,
 SHARMA):  I  beg  to  lay  on  the
 Table—

 qa  A  copy  of  the  Certified  Ac-
 counts  of  the  Khadi  and  Vil-
 lage  Industries  Commission
 for  the  year  1972-73  together
 with  the  Audit  Report  there-
 on  (Hindi  and  English  ver-
 sions)  under  sub-section  (4)
 of  section  23  of  the  Khadi  and
 Village  Industries  Commission
 Act,  7956

 (2)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  rea-
 sons  for  delay  in  laying  the
 above  document  [Placed  in
 Lebrary  See  No  LT-0394/
 76).

 Nawat  CEREMONIAL,  CONDITIONS  OF
 SERvicg  AND  MISCELLANEOUS  (AMEND-
 MENT)  REGULATIONS,  1975,  AND  NOTIFI-
 CATION  UNDER  Navy  Act,  1957,  anp
 ANNvaL  REpoRTS  or  BHARAT  DYNAMICS
 Lip.,  HYDERABAD,  GARDEN  REacH
 WorxsHop  Lrp,  CaLcuTTaA,  BHARAT
 Exvecrrontcs  Ltp,  BANGALORE  AND
 Brarat  EartTH  MOVERs  LT),  BAGALORE
 For  ‘1974-75,  wrtH  AvupiTrp  AccOUNTS

 anp  Avuprr  REPORTS  THEREON

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  DEFENCE  (SHRI  J
 B.  PATNAIX):

 qy  to  re-lay  on  the  table  a  copy
 of  the  Naval  Ceremonial,
 Conditions  of  Service  and
 Miscellaneous  (Amendment)
 Regulations,  975

 cer  Arai English  versions)  pu
 in  Netification  No.  &R.O.  337

 in  Garette  of  Intila  dated  the


